
Olo the Principal District Judge, Nellore 
6 August, 2022 

OFFICIAL MEMORANDUM 
Sub: PUBLIC SERVICES-A.P.J.M.S.S. Rules, 2019 Promotion of 

eligible persons from Category-7 to Category-3 i.e., from Senior 

Assistant to Superintendent- Objections, if any, from the staff 

members Called for and received - Regarding. 

Ref: 1. This Court's office note dated 20.7.2022 and orders passed 
thereon. 

Official Memorandum dated 21.7.2022 T 
communicated in Dis No.3089, dated 28.7.2022. 

2. nis urt's 

Representation dated 30.7.2022 of Sri Y.V.Krishna Murthy, 
Senior Assistant, Senior Civil Judge's Court, Kavali submitted 

through Presiding Officer in Dis No.285, dated 30.7.2022. 

Letter dated 1.8.2022 of (FAC) Special Court for speedy trial of 

offences under the protection of children from sexual offences 
Act, 2012 (POCSO Act), Nellore, along with representation of 
Sri A.V.Rajesh, Junior Assistant, POCSO Court, Nellore, 

working on deputation in I Additional District Court, Nellore, in 

Dis No.361 dated 1.8.2022. 

3. 

4. 

Representation dated 1.8.2022 of Sri L.Giri Babu, Senior 

Assistant, Principal District Court, Nellore. 

Representation dated 01.8.2022 of Sri Md.Mahaboob Ali, 
Senior Assistant, VII Additional District Court, Gudur submitted 
through Presiding Officer in Dis No.573, dated 1.8.2022. 

5. 

6. 

***** 

With reference to above subject and reference 2 cited, objections, if any, 

have been called for from the Senior Assistants working in this unit regarding the 

promotions to the post of Superintendent, and four representations were received in 

the references 3 to 6h cited as mentioned below along with the remarks of the 

undersigned 
Name& Designation of 

the employee 
SARVASRI 

I.No. Objection raised Remarks 

He submitted that he Tentatively called for 
has got Degree Qualification promotion to the post of 

Y.V.Krishna Murthy 
Senior Assistant 

Senior 
Court, Kavali 

. 

Civil Judge's and also passed all Superintendent. 
Departmental Tests and is 
eligible for promotion to the 
post of Superintendent and will be taken at the time 
he was awarded 
punishment of withholding of 
one annual increment without 

cumulative 
D.E.No.8/2017 ordered on 
23.3.2021 and it was expired 
by 23.3.2022 and requested 
to add his name in the list| 
mentioned in the Official 

Memorandum 
21.7.2022 for promotion to 
the post of Superintendent. 

Final decision 

minor of interview. 

effect in 

dated 



-2 

As per the 
A.V.Rajesh 
Senior Assistant 
POCSO Court, Nellore Assistant vide proceedings of Administration (SER. 
Working on deputation in the Principal District Judge, department 
Additional District 
Court, Nelore 

He submitted that he 

was promoted as Senior G.O.Ms.No.342, General 
2. 

dated 
R.C.A. 4.8.1997, the effect of 

of 
Nellore, 

|No.45/2021 dated 15.5.2021 minor penaity 
and he is eligible for withholding of annual 

promotion to the post of increment 
Superintendent but there is a cumulative effect shall 
small obstacle of minor debar him/her 
penalty of withholding of one promotion/appointment 
annual 

without 

for 

increment without by transfer to a higher 
Cumulative increment is in post during the period of 
existence to consider his subsistence of penalty 
| candidature for promotion subject to a minimum 
and further submitted that period of one year both 
there is an inordinate delay of for 
04 years 02 months from the selection posts. 
date of incident to the final 
orders in the departmental 
enquiry and as per the above GO, the individual 
| various 

mentioned by the individual called for the promotion 
in his representation, a to the post 
departmental enquiry can be Superintendent. 
quashed on the ground of 
delay provided the charges 
are not very grave and if 

concluded 
proceedings 
months as per the circular 
instructions from the Hon'ble 
High Court and as per 
Judgments of the various 

courts by issuing final orders 
his minor punishment could 
have been expired by 
04.07.2019 so that there is 
no impediment to give 
promotion to the post of 
Superintendent in the present 
situation. 

selection/non-

Basing on the 

Court rulings, is not eligible to be 

of 

the enquiry 
within 03 

L.Giri Babu 
Senior Assistant 
Principal District Court,of eligible employees in theof Superintendent. 
Nellore 

He submitted that his Tentatively called for name is not found in the list promotion to the post 
Official Memorandum though 
he is senior most among the 
Senior Assistants and the 
reason for not inclusion mightWl De taken at the 
be due to the punishment of ime of interview. 

stoppage of two annual 
|increments with cumulative| 
effect in D.E. No.3/2018 
communicated 

Final decision 

in Dis 
No.3376 dated 3.8.2019 and 
he preferred depatmental 
appeal against the said order 
and it is pending before the 
Hon'ble High Court of Andhra 

Pradesh and as per Circular 
No.34633/SER.C/99 Memo. 

dated 4.11.1999 of the Govt. 
Andhra of Pradesh 

Punishment of increment with 
Cumulative effect is reduced 
to one year instead of twice 
the period with a minimum of 



3 

one year and in such an 
event he is entitled to be 
called for promotion to the 
post of Superintendent, as 

the punishment period was 
over by August 2021. 

The individual further 
Submitted that under Rule-9 

APCCA of Rules, 
employee cannot be imposed 
with two penalties (no double| 
jeopardy) for the same fault 
and withholding of two 
annual increments as one of 
the punishment and whereas 
non calling for the promotion 
post is another punishment,| 
as such double jeopardy is 
applied in his case and since 
the punishment period for 
promotionlappointment 
transfer for twice the period 
with a minimum of one year 
both for selection and non-
selection posts is completed 
from the date of service of 
proceedings i.e., 9.8.2019 to 

the date of calling for the 
promotions to the post of| 
Superintendent, he is entitled 
for consideration. 

the 

y 

He submitted that he Tentatively called for 
Degree promotion to the post of 

Md.Mahaboob Ali 
Senior Assistant 
VII Additional District 
Court, Gudur 

4. 
passed B.Com. 
Examinations in the month of Superintendent. 

June, 2022 from Gitam 
|University and he is entitled 
|to be called for the promotion will be taken at the time 
to the post of Superintendent. of interview. 

Final decision 

In view of the above remarks, the Judicial Officers concerned are hereby 

requested to submit the Special Confidential Reports and Service Registers of the 

above staff members on or before O8.2022 for promotions. The individuals 

are hereby directed to produce their personal undertakings to the effect that they will 

discharge their duties along with the duties, which are entrusted to them by the 

Presiding Officers. 

Principal District Judge 
NELLORE 

To 
The Judicial Officers concerned. 
The System Officer, Principal District Court, Nellore, with a direction to upload 
the Official Memorandum in the District court website. 

1. 
2. 

Dis No.s /2022 
Dated o 6 .8.2022 


